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CEWTRAL ADHMIN ISTRATIVE TRIBUNAL
ERJARULAY BENCH

0, A Nog, 203/92, 201/92, 621/92, 706/92
~ and 0.A,014/92 & 1263/32

Friday this the 23th day of January, 1994
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 THE

THE

HON'BLE ME.JUSTICE CHETTUR 3ANKARAN HAIR, VICE CHAIRMAN

HON® ELE MRoP,V.VENFATAIF ISHIAT, ADMIN ISTRATIVE MEMBER

0, A, 298/92
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3.

{By
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Khairunisa, W/o sheik Mohawmed Khasim,
Docr Ho.1l, Kannachanthodu Road,Ccchin.18.

cujatha Balakrishnan, W/o M.V,Balekrishnan
Kelamangalathu Parambil House,
No.43/1405, SEM Road,Pachalam PO,
C.D.Cicily, Wo P.X.Thcas
Palathengal Manayil Holse,
Vaduthala PG, Cochin.ZZ. . ess.chpolicents
advocate Mr.P.sivan Pillai)
| Vse

Union of India thrcugh the Gameral Msnager
Southern Railway, Madras.Ze.

The Chief Persornel Officer, suthern Railway,
Madrase3e. .

Theliiv is ional Personnel Officer, ,
Southern Railway, Trivandrum. ees s Rzspondents

{8y Advocate Mrs.Sumatl Dandapan i)
‘ .
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OQA.&]-‘ 92 ’.*h
% ? 1. M,U.Surendran, Retired Shunter, !
. Falamangzlath House, XLIV/3817,Kochi.12,

o)
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.

A.R,8underraj, Rectired sShunter
42/C Rly.Quarters, ERGColony,Fochil.31.

K.M,Fhmaran,"Retired,Shunﬁer, L
Karathachy House,Chittoor Road,Kechi. T

M.T.Velu, Eetd. Shunter, Mazhikulathu Houce
KOChio :

P.M.Hohamned, Retd. Shunter, Pathuthottil Houcse,
Kallaralial Parambil, Elawakkara, Kochi.

.

V. Sankaran, Komarecsapuram, Keezhelladayam,
liear Railweay. Station, Ambazamaran PO,

00002



- 3, P.GSamel, Retd,Driver A Sﬂsciallauilon,

" 24 The Chief Perscnnel

-2
7. M.G,Jogeph, Ratd.Shunter, Thengapurakkal House,
East of Contencury Jn.Kochili8.

8, Moideenkutty CA, Retd.shunter, PeachlngqparmmJll
Vettekunnq, Edappali.

9.N,R;Amjunan, Retd. Shunter, Niyathithara House,

Maraklal PO, Pin.632505, evesseveirplicentg

 (By Advecate Mr.P. 3ivan Pillai}-

Vs.

"1, Union «f India through the General Manager,

Southern Railway, Madras.?2.

fficzr, Scuthem Railway,

Madras. 3.
3¢ The Divisional Pa sonnel Gfficen ~
Southern Railway, Trivandram-14, e.esRespondents

(By idvocate Mrs.Sumati'Dandapani)

O 0’77 92 S -

1. N.Zivadasan, Retd.Driver *A', 3ivada -Bhavan,
Makkudu PO, Milavana, Fandarae

2. a&nne Mathew, W/c Late J.Mathew
Kaithavalappa Veedu,
Racheripadi Road, Kochi.

Thankam Cottage, Kadémﬂkku, @uiilon.

4, P.Sebastian, FRetd Driver A7/3pecial (lm.
Margar=t Cottage, Patitathanam,@ilon.

5., V.P.Janak, w/o Late P,Balakrizhna Pillail
Kalathichira Housze, chse llo. bP/iXI/109’/A
Edacochin: Village,Cochin,

6e 1L Prabhakaran Nair, Rtd.Driver 'é'/ERM
Valappil Houss, ¥Wesht Desam PO, Aluva.

7. HW.Sarasanma, W/o Latz N,3opalan,
Edayil Houazs, Near Child Wslfares Centre,
Regidency Road, Quilon.l.

8. A, Fumaran, Rtd, Shunter *B'/gln
Puthuvayalil Vesdu, East Huravan Palaa,
Ashraman South, Quilon.

9. K.Vasu,'th.Driv~r\'b‘/;ln.
' Kemala Bh=zvan, Sasthri Jn.Quilon,

'10e K.Mohammed Moosakhan, Rtd.Driver A/dln.

Zohara Manzil, Pallimulllm 20O, Madakkevila.
Quilon. ‘

11, M.N.Parameswaran Hair,ktd. shunter *B* Qln,
' Thusharan Vzhakkalil. Houge,
Mandakkal East, Quilon.
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12. Se.3ayed Azadulla 3zheb, Rtd, Driver
$1' Zpeciazl, Farini Manzjl, CuﬂtDHM@ﬂt North
fuilon.l.

13. George A, Femandez, Retd.Driver A &pl.
Jawahar Junction, Pattathanam, (ln.l.

14. T.Albi, Rtd.Paszsengsr Driver/dln,
st.Thomas Village, Hanthope,
Punnathala, Gln.7.
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{BY 2dvocate Mr.P. 3iv an Plllai)
Vs.

1, Union of India thmugh the General
Managzr, sauthann Railway, Madras.3.

2. The Chief Personnel Officer, Scouthen
Railway, Madras.v.

3. Ths Div i:nal Personnel Offlcer,
Southern Railway, Trivanerum.ll. ...¢Responden

(By advocate Mrs.aumati Dandapani)

1, P.C.Pillai, Rtd.Driver B/Qln.
Foikkatharayil Pada South
Karmnagappalli PO, Qln. -

- 2. HN.Gopala Pillai, Rtd.Guard A/Qln
Vedanluzhiyil Houszé, Kurumandal,
south Paravoor, Kellam.

3. B.Appi Pillai, Rtd.Driver E5/Qln
Kamala Bhavan, Sasthri Junction.Qln.l.

4,  F.,Tasodha, W/o Late S.Ponnappachetti,
Thundiparambil Houze, Pachalam, Kochi,12,

5. T.P.Chinnan Nair, Rtd.Driver & Spl.
Parameswara Mandiram,Thiramallavaran,

Quilon.
6, Phagkaran, Rtd.Driver A 3pl.
hnuraVchl Mandiram, Jawaliar Junction
Patitathanam, 1ilon. seeesipplicants

(B’- radvocate Mr.P. Sk an Pillai)
j
v S.

1. The Union of Indiz throggh the Gere ral
Manager, Southern Railwzy, Madrac.3.

to

« The Chief Perzonnel Ofificer, Soutiern Rrilway,
Madras. 3.

w
.

The Sr.Divisional Personnel Officer,
Southern Reilway, Madurai-10, ses s Respondent s

(By Advocate Mr.P.nﬁaohdmawﬂ
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1. P,Kristinan Nair, Kripa, Sasthry Junction
Q.lilono

2. MN.Chellappan Pillai, Vayalll Puthen Veciu,
; Vadakkev1la PO, Quilon.

3. P.Achuthan Pillai, Bhargavi Mand iram,
Pathathqnmn,alilon.

4., FK.Kunjuraman, Fannil Thekkdathil Ve =du
Ashram South, Q1ilon. 2

5. PR.Bra ckaran Nair, Thoovarsa Houze,
Thengode PO, BMC Via.takkanad.

6. M.Raman Nair, ladam Helss, Vadakhevila Post,
Quilon.10. '

7. ¥, Chandrs 3ekharan, Methera Vayalil Vezdu,

! Anezhathuiwlku, Punnathatti,an;l?

8. M.S.Lizsy, W/o late Sri.Varghase xavier,

Vadaklevila 20, Pattathanam, 2uilon,POs .e...20plizznts

Vs {By Advucate Mr,P, Sivan Pillai)

1. Union of Indis through the General Manager

Southeu1 Rzilway, Madrasede.

Ze The Chiz:f Px sonnsl Offic cer, S.,Rzilway,
Parl: Town PD,Madras.3.

3. The Divdsiconal Perstnnel Officer,

Southern Railway,Trivandran.ld,. " es e Rzspondett s

Z(By Advocate Mr,Thomas Mathew Nellimootil)

oD 1269/92

1. 'J.uochuvnlu, Fannuwupurathu Veadu,

Janardhanapu ram, Varkala,

'2e  AJTittunni, Mamnathu Pott-a House,
! Kavilpad PO, Palakkad,

~

j3. J.&laiman Khan, Tahila Manghil,

Maisevaru Ward, Punalurp0O,

4, C.Shanthakumari, W/o late Sri.

K. Aravindakshan, Hou:se No.EWS 226,
Jundhlnagar,Cobhln._ eeeeADDlicant s

o . ,
(By advocite Mr.P.3ivan Pillai)

“VSe

1. Union of India, through the

Gen=ral HManager, Soutle rn Railway,lMadraze.3.
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2. The Chief Personnel Officer,

Southern Razilway, Madras.3.

3, The Divisional Personnsl Officer,

Southern Railway, Trivandrum.14. .....Respondert s

' (By Advocatz Mr.Thomas Mathew Nellimootil)

e

"ORDER

CHETTUR SAUFARAN HMAIR{(J), VICE CHAIXMAl.

)

The contentione raiesd in these applications
are similar. 50 are the reliefs sought.
2. Applicants who &re either retired 'running
N\

staff' in the Railways, or their legal heirs, seek

approprizte directions to Jrant them pensionary

bencfits on ths basis £ unamended Rule, Rule 2544

R.II of the Indizn Ruailway Establichment Code.

75 peircent of the runining allowance drawvm by an

- employee at the time of hig retiremant vas to be

reckoned for fixing penzionary benefits under that

- rules The Rulz was amsnded with retroactivity. That ~

was challenged. -

-3, The matter is now szet:iled by a Full Eench

decision of this Tribunal in. G.A.395/91 to 403/91. The
Tribunal issued the following directionss=-
(i) Th= resprnizsnts chall recompute the pension

nd other retiral benzfits of the applicznts

o

or their L,Rs in accordance with Rule 2544 as
was\in force hzfores it was amended by
Notification dated 5.12.32.

{ii) The arrears due to the applicants’L.Rs on the

bazis of the recomputation as aforszzaid shall

0]

be calculated and paid,

(iii) Th

[

se directions szhell be carrisd cut within
& perind of thres months from the date of

‘recelpt of the copy of this order. '
.....6
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(iv) 1If the amcunté dus to the applicants/
LeRs are not paid within t he prescribed
time, the amounts due shail be péid with
interest at 12 percent psr annum from the |
date of thigs brder till the date.of payment,

(v) The gpplicants shall be entitled to costs
at the rate of E3.,500/= in respecﬁ of
each épplidation. |

(vi) The payment of pensicon and retirement

w  g:nefits as p:r the aforessid directions

shall stand regulated/adjusted in éccordance
with ths orders/airéctions'as,may be issued-
by the Zupremz Court in SLP Nc,10373/%0
ajainst the decision of the Ernakulam Bench

of the Tribunal in Application NO.R;ZGQ/BS,

4, These directicns should govern the cases on
hand. We may refer to a contention raiscd by shri
P;A.Mohammed one of the Standing Counszel ap aring for

respondents to th: effect that we must defer considere

ation of these zpplications. He relied on the decision

in D.K.Trivedi and sons Vs. State of Gujarat, AIR 1933

§C 1223 to support this contention. The Full Bench
considered the game decision and repelled a like
argument, o

51 . Ve allowthe applications and direct r@spmndents
to grant the benefits granted by theAFull Bench to tle

abplicants herein, Parties will bear their costs,

Dated the 23th January, 199%4.
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({;P” TP TR ey AP u’ R kq Ve w e
P.VaVELE AT AF 5 IS HE BN CHETTUR SARIARAN HAIR(JI)

. ADMITISTRATIVE MEMBER VICE CHAIRMAN

ks231.



